
 Sa?  Papers  Lal

 {Ghri  Uma  Shankar  Dikshit}
 Delhi,  fide  the  year  197071  slong
 with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller
 and  Auditor  General  thereon.
 [Ploced  in  Libraay  See  No.  LT—
 9361/72)

 2)  (i)  Review  by  the  Government  oa
 the  working  of  the  National
 Buildings  Construction  Corpo-
 ration  Limited,  New  Delhi,  for
 the  year  1970-73,

 (ii)  Annual  Report  of  the  National
 Buildings  Construction  Corpo-
 ration  Limited,  New  Delhi,  for
 the  year  1970-71  along  with  the
 Audited  Accounts  and  the  comm-
 ents  of  the  Comptroller  and
 Auditor  General  thereon.

 [Placed  in  Library.  See  No,  LT—3362/72].

 Normecations  uxper  Hion  Courr  Jupors
 Comorrons  or  Service  Act,  3954

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI.
 CALS  (SHRI  प्र,  R.  GOKHALE)  :  I  beg  to
 Jay  on  the  Tabic  a  copy  each  of  the  following
 Notifications  (Hindi  and  English  versions)
 under  sub-section  (3)  of  section  24  of  the
 High  Court  Judges  (Conditions  of  Service)
 Act,  954  :—~

 (l)  The  High  Court  Judges  (Amendment)
 Rules,  1972,  published  in  Notification
 No.  G.  S.  R.  336  (४)  in  Gazette  of
 India  dated  2th  July,  I972.

 2)  The  High  Court  Judges  Travelling
 Allowance  (Amendment)  Rules,  1972,
 published  in  Notification  No.  0.  §  Bi.
 84  in  Gazette  of  India  dated  the

 22nd  July,  972
 [Placed  in  Library.  See  No,  LT-—~3368/72}

 Pusyas  Moror  Vamowss  (Cuaumaann
 Amanument)  Rea,  1971  gre.

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  I  beg  to
 lay  on  the  Table—

 (i)  A  copy  of  the  Punjab  Motor  Vehicles
 (Chandigarh  Amendment)  Rules,  97]
 (Hindi  and  English  versions)  publi-
 shed  in  Notification  No.  !935—HII
 ‘@y7t29169  in  Chandigarh  Adminis
 tration  Gasette  dated  the  Ist  January

 AUGUST  18,  i972  Pogers  Lad  sb

 1972,  under  sub-segtion  (3)  of  section
 33  of  the  Moter  Vehicles  Act,  1939,

 (2)  A  statement  (Hindi  and  English
 versions)  showlag  reasons  for  delay
 in  laying  the  above  Notification.

 [Placed  in  Library.  Se  No.  इ" 33647].

 Annua,  Raport  or  काड,  Inpian  STAKDARDS
 Inerrrunen,  New  Decat

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  a  SUBRA-
 MANIAM)  :  I  beg  to  lay  on  the  Table  a  copy
 of  the  Annual  Reports  (Hindi  and  English
 versions)  of  the  Indian  Standards  Institution,
 New  Dethi,  for  the  year  1970-71.  (Placed  in
 Library.  See  No,  LT-3365/72}.

 ‘Sura  Amgupamnt  70  LAS.  (Pay)  Ruies

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRJ]  RAM  NIWAS  MIRDHA)  :  I  beg
 to  redgy  on  the  Table  a  copy  of  the  Sixth
 Amegdment  of  972  to  the  Indian  Adminis-
 trative  Service  (Pay)  Rules,  954  (Hindi  and

 versions)  published  in  Notification
 Ne,  3  5  R.  281  (E)  in  Gazette  of  India
 dated  the  20th  May,  1972,  under  sub-section

 (2)  of  ection  3  of  the  AH  India  Services,
 Act,  1951.  (Placed  in  Library.  See  No,  LT-
 $124/72).

 Fooo  Cosrorarion  (Szconp  Amanpwent)
 Ruuss,  972

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRIOULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  I  beg  to  lay
 on  the  Table  a  copy  of  the  Food  Corporation
 (Second  Amendment)  Rules,  972  (Hiadi  and
 English  versions)  published  in  Notification
 No.  Gs  R.  343  (E)  in  Gazette  of  India
 dated  the  [8th  July,  1972,  under  sub-section
 (3)  of  section  44  of  the  Food  Corporation
 Act,  1964,  [Placed  ix  Library,  Stee  No.  LT:
 3366/72}.

 Normecarion  oneea  Oompaniss  Act,  Taxir
 Commuons  Ravort  (1971)  ze-Vanasrate
 Invusray  ann  Govr,'s  Reso.urion  Taxason

 rc.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRIGULTURE  (PROF,
 SHER  SINGH)  :I  beg  to  lay  on  the
 Table--

 {!)  A  copy  cach  of  the  following  Nott


